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me 134:(E) in Gazette of Jndia
detd dbe | ith March, 1975, under sub-
_#metion -(6) of saction 3 of the Fssentinl
. Act, 1985, [Placed in l.ihranr
SaNo Ll"ﬂmﬂl] )

mmmmu

THE .DEP‘UTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) | beg to lay on the
Table a copy of the Maternity Benefit (Mi-
oes) Amendment Rules, 1975 (Hindi and
English versions) published in Notification
No, G.S.R. 59 (E) in Gazette of India dated
the 27th February, 1975, under sub-ection
(3) of section 28 of the Maternity Benefit
Act, 1961, [Placed in Librury. See No. L.T-
9249 /751

MR. SPEAKER : The Calling Attention ;

Shri Shyamnandan Mishra. Some Hon.
Members rose —
st wer ww for (www) : wenw
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wo e § 6w o & i e
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MR. SPEAKER : No please ; kindly sn
down.

ot whgew (eforwr fueelt) : g Frfir-
wx wmm ¥ fr waw femt wark & 7

MR. SPEAKER : I must say that T wos
really very sad when I read about it. After
all this is not & very bealthy practice in owr
bndy-pﬂht.hnt.-vhumdo? .

.. PHALGUNA D, ms;mm

OxtMTaHe l'§2
ﬂl.m lamwrymr Please.
doni't take it tightly. I take it very seriously.
This is a ‘yery' very bad “thing—what has
happened, After all they are Members of
Parliament, whether they belong to the Op-
pmmonormtheruliul‘auy.

SHR1 DINEN BHAT'I‘ACHARWA (Se-
rampore) : Before you take up the next

dtom, may I make a submission? We are

ot told by your office whether our notices
under Rule 377 are accepted or not. If we
cagnot raise these urgent matters hefe,
where ave we to raise them? A mill Has
been closed in Kmpur and today I got an
alarming news from Tripura that the Lea-
der of the Opposition there has been arres-
ted under MISA. All the Opposition lu-
ders in the Tripura Assembly have been
arrested under MISA. How am I 10 know
whether my notice has been admitted or not
untess 1 am informed by your office ? You
should aliow me after the call attention.

MR. SPEAKER : Please do not nlerrupt.
1 try to accommodate many matters. through
call attention and whatever is left, can be
taken up when the bpsiness for the next
week is announced in the House during the
week-end. It can come at that time, There
is no question of its comiog up now.

SHRI INDRAJNIT GUPTA (Alipore) :
Are we (o take it that you have decided in
your wisdom that when this question of

business for next week comes up. members
can come up under Rule 3777 '

MR. SPEAKER : Matters over which a
statement should be made and if 1 think
that that could be connected with the busi-
ness for next week, I very often accommo-
date them. -
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported unilateral revolution of Rouble-
Rupee exchange rate by the State Bank of
. LISSR

SHRI SHYAMNANDAN MISHRA (Be-
cusarai): 1 cull the attention of the Minis-
ter of Finance to the following matter of
urgent public importance and [ request that
he may make a statement thereon :

“Reported uniluteral revaluation of the
rouble by the State Bank of USSR in reli-
tion to its rupee value and its adverse
massive impact on repayment of credits
to th: Soviet Union.”

THE MINISTER OF FINANCE SHRI
C. SUBRAMANIAM): Mr. Speaker. Sir.
the Hon'ble Members  are  apparently
refeiring to some press reports that have
appeared in the last few days regarding the
discussions now in progress between the ofii-
cials of the Government of India and the
USSR with regard to the exchange iate bet-
ween the Indian Rupee and the Rouble.

The fucts of the matter are that for
some time now. and especially since Murch
1974. the State Bunk of the USSR has been
anneuncing periodically what it calls the
“officiul exchange rate” between the Rupee
uand the Rouble. Thiy rate differs from the
exchange rate that has prevailed between
the two currencies and which is determined
strictly in accordunce with the officiul gold
content of the respective currencics. Accor-
ding to the Soviet authorities, the revised
rates of exchange are arrived at bv calcula-
ting the value of the Rupee by averaging the
cross rates of the major currencics in the
International market with the Indian Rupee.
On the other hand. we have pointed out that
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public importance
the statutory gold content of the Indian
Rupee remains unchanged. The rates now
being quoted by the State Bank of USSR
apply only to non-commercial transactions
within the USSR. As some Hon'ble Members
hiave referred to the impact of this action on
credit repayments, I would like to clarify
that credit repayments continue to be made
at the official rate of exchange as determined
by the respective gold content of the two
currencies.

The Soviet authorities have, however, pro-
posed that the two sides discuss further the
question of the exchange rate between the
Rupee and the Roubie. As the Hon'ble
Members are aware, this is a diflicult and
delicate issue, and currently negotiations are
in rrogress with an oflicial team from the
USSR on this subject. Hon'ble Members
will. I am sure, agree with me that it would
not be appropriate to discuss here at this
stage the vurious isues involve:sd in  the
miiller.

SHRI  SHYAMNANDAN  MISHRA :
The Finance Minister said that the Sute
Bank of USSR has been unnouncing period:-
cully whut they choose to cull the officiat
rate of exchange.

There is some contusion here, hocouse of
the use of the term ‘official rate of ex-
chanze’. The Finance Miaister hus used this
term later in relation to vepavment of cre-
dit. He says, repayment s l\éing done on
the basis of the “official rate”™ of e harve.
There are two concepts of offici:’ ot
exchange. One concept is one Lnat is held
by the USSR ; and another concept is what
is held by our Government. 1{ fwo con-
cepts clush like this, what is the wav ou' ?
Could we accent any official rate determined
bv USSR und call ‘official rate of ex-
change™? We would like to know this.

rate

“Then how many such changes have been
muade ? It appeuars that these changes have
heen occurring from month to month, par-
ticularly, after March 1974, 1f the frequency
is so rapid. one would imagine that it may
turn out to be weskly changes.After dollar-
devaluation in 1971, and the Smithsonian
agreement in 1971, these changes in the ex-



